HARYANA VIDHAN SABHA

LIST OF BUSINESS FOR THE MEETING OF THE HARYANA VIDHAN SABHA TO BE HELD
IN THE HALL OF THE HARYANA VIDHAN SABHA, VIDHAN BHAWAN, CHANDIGARH, ON
FRIDAY, THE 20™ AUGUST, 2021 AT 2.00 P.M.
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OBITUARY REFERENCES.
A MINISTER to make reference to the deaths of the late:-

1. Shri Jagannath Pahadia, former Governor of Haryana. ]

2. Shri Satbir Singh Kadian, former Speaker of Haryana Legislative Assembly.
3. Dr. Kamla Verma, former Minister of Haryana. '

4. Professor Maha Singh, former Deputy Minister of Haryana.

5. Rao Dharam Pal, former Minister of State.

6. Shri Bahadur Singh, former Minister of State.

7. Shri Kitab Singh, former Member of Haryana Legislative Assembly.

8. Shri Dariyao Singh Rajora, former Member of Haryana Legislative Assembly.
9. Chaudhary Zile Singh, former Member of Hary.ana Legislative Assembly.
10.  Shri Puran Singh, former Member of Haryana Legislative Assembly.

11.  “The Flying Sikh’ Shri Milkha Singh. ‘

12.  Freedom Fighters of Haryana.

13.  Martyrs of Haryana.

14. A tribute to Corona Warriors.

15.  Others.

QUESTIONS.

Questions entered in the separate list to be asked and answers given.

FIRST REPORT OF THE BUSINESS ADVISORY COMMITTEE.

(i) THE SPEAKER to report the time table fixed by the Business Advisory
: Committee in regard to various business.
(ii) A MEMBER OF to move that this House agrees with the recommendations
THE COMMITTEE contained in the First Report of the Business Advisory
Committee.

CALLING ATTENTION NOTICE

Calling Attention Notice No.7

Shri Varun Chaudhary, MLA -0 call the attention of the Minister of Power regarding
pending tube-well connections. :

-LAID ON THE TABLE QF THE HOUSE.

PAPERS TO BE LAID/RE

A MINISTER to re-lay on the Table the Excise and Taxation Department Notification
No.11/GST-2, dated the 12" March, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017. )
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- of the Haryana Goods and Services Tax Act, 2017.
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to re-lay on the Table the Excise and Taxation Department Notification
No.12/GST-2, dated the 12 March, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.13/GST-2, dated the 31% March, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.14/GST-2, dated the 315 March, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.15/GST-2, dated the 31% March, 2020, as required under section 166
of the Haryana Goods and Qervices Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.16/GST-2, dated the 31 March, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.17/GST-2, dated the 31% March, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.18/GST-2, dated the 31% March, 2020, as required under section 166

to re-lay on the Table the Excise and Taxation Department Notification

No0.19/GST-2, dated the 31% March, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No0.20/GST-2, dated the 31% March, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.21/GST-2, dated the 31% March, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
N0.22/GST-2, dated the 31% March, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No0.23/GST-2, dated the 31% March, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017. :

to re-lay on the Table the Excise and Taxation Departmenf Notification
No.24/GST-2, dated the 31% March, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No0.25/GST-2, dated the 31% March, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.35/GST-2, dated the 16" April, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.36/GST-2, dated the 16% April, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.37/GST-2, dated the 16" April, 2020, as required under section. 166 of
the Haryana Goods and Services Tax Act, 2017.
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to re-lay on the Table the Excise and Taxation Department Notification
No.38/GST-2, dated the 16" April, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No0.39/GST-2, dated the 16" April, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017. :

to re-lay on the Table the Excise and Taxation Department Notification
No.40/GST-2, dated the 16" April, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.41/GST-2, dated the 29™ April, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.43/GST-2, dated the 07" May, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.44/GST-2, dated the 21% May, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.45/GST-2, dated the 21 May, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.46/GST-2, dated the 27" May, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017. o

to re-lay on the Table the Excise and Taxation Department Notification
No.47/GST-2, dated the 27" May, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.48/GST-2, dated the 27" May, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.49/GST-2, dated the 27" May, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.50/GST-2, dated the 23" June, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.51/GST-2, dated the 30" June, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.52/GST-2, dated the 30™ June, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.53/GST-2, dated the 30™ June, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.54/GST-2, dated the 6" July, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.55/GST-2, dated the 6™ July, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.
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to re-lay on the Table the Excise and Taxation Department Notification
No.56/GST-2, dated the 21% July, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.57/GST-2, dated the 21 July, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.58/GST-2, dated the 21% July, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No0.59/GST-2, dated the 21% July, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.60/GST-2, dated the 21% July, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.61/GST-2, dated the 21% July, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.62/GST-2, dated the 21% July, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.64/GST-2, dated the 27" July, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.69/GST-2, dated the 7" August, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No. 70/GST-2, dated the 26" August, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No. 71/GST-2, dated the 26" August, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017. ~

to re-lay on the Table the Excise and Taxation Department Notification
No. 72/GST-2, dated the 27" August, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017, ,

to re-lay on the Table the Excise and Taxation Department Notification
No. 74/GST-2, dated the 11" September, 2020, as required under section
166 of the Haryana Goods and Services Tax Act, 2017. ‘

to re-lay on the Table the Excise and Taxation Department Notification
No. 75/GST-2, dated the 11" September, 2020, as required under section
166 of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No. 76/GST-2, dated the 16" September, 2020, as required under section
166 of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No. 77/GST-2, dated the 21°% September, 2020, as required under section
166 of the Haryana Goods and Services Tax Act, 2017. '

to re-lay on the Table the Excise and Taxation Department Notification
No. 79/GST-2, dated the 1% October, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.
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to re-lay on the Table the Excise and Taxation Department Notification
No. 83/GST-2, dated the 12" October, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No. 84/GST-2, dated the 12" October, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No. 85/GST-2, dated the 12" October, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No. 86/GST-2, dated the 20" October, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No. 87/GST-2, dated the 20" QOctober, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017. ‘

to re-lay on the Table the Excise and Taxation Department Notification
No. 88/GST-2, dated the 200ctober, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No. 89/GST-2, dated the 20 October, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No. 90/GST-2, dated the 28 October, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No. 91/GST-2, dated the 28™M October, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Departmenf Notification
No. 92/GST-2, dated the 28 October, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No0.93/GST-2, dated the 17% November, 2020, as required under section
166 of the Haryana Goods and Services Tax Act, 2017.

to.re-lay on the Table the Excise and Taxation Department Notification
No0.94/GST-2, dated the 17" November, 2020, as required under section
166 of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No0.95/GST-2, dated the 17™ November, 2020, as required under section
166 of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No0.96/GST-2, dated the 8! December, 2020, as required under section
166 of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.97/GST-2, dated the 8™ December, 2020, as required under section
166 of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No0.98/GST-2, dated the g December, 2020, as required under section
166 of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
N0.99/GST-2, dated the 8t December, 2020, as required under section
166 of the Haryana Goods and Services Tax Act, 2017.
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to re-lay on the Table the Excise and Taxation Department Notification
No.100/GST-2, dated the 8™ December, 2020, as required under section
166 of the Haryana Goods and Services Tax Act, 2017. '

to re-lay on the Table the Excise and Taxation Department Notification
No.101/GST-2, dated the 15% December, 2020, as required under section
166 of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification .

No.102/GST-2, dated the 15" December, 2020, as required under section
166 of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.103/GST-2, dated the 15" December, 2020, as required under section
166 of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.01/GST-2, dated the 18" January, 2021, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.02/GST-2, dated the 22" January, 2021, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.03/GST-2, dated the 22" January, 2021, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.04/GST-2, dated the 22" January, 2021, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.05/GST-2, dated the 3™ February, 2021, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Personnel Department Notification No.
G.S.R.5/Const./Art.320/2021, dated the 1% March, 2021 regarding
amendment in the Haryana Public Service Commission (Limitation of
Functions) Regulations, 1973, as required under Article 320 (5) of the
Constitution of India.

to lay on the Table the Excise and Taxation Department Notification
No.08/GST-2, dated the 22™ March, 2021, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No0.09/GST-2, dated the 29" March, 2021, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Departmeht Notification
No.10/GST-2, dated the 31% March, 2021, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No.11/GST-2, dated the 15™ April, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No.12/GST-2, dated the 19™ April, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No.13/GST-2, dated the 21 May, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017. \
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to lay on the Table the Excise and Taxation Department Notification
No.14/GST-2, dated the 21% May, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No.15/GST-2, dated the 21% May, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017. :

to lay on the Table the Excise and Taxation Department Notification
No.16/GST-2, dated the 21t May, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No.17/GST-2, dated the 21 May, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017. :

to lay on the Table the Excise and Taxation Department Notification
No.18/GST-2, dated the 21 May, 2021, as required under section 166 of

the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No.19/GST-2, dated the 21% May, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No.28/GST-2, dated the 21% June, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No0.29/GST-2, dated the 21% June, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No.30/GST-2, dated the 21% June, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No.31/GST-2, dated the 215 June, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017. .

to lay on the Table the Excise and Taxation Department Notification
No.32/GST-2, dated the 21% June, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No.33/GST-2, dated the 1% July, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No.34/GST-2, dated the 1% July, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No.35/GST-2, dated the 1 July, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No.36/GST-2, dated the 1% July, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No.37/GST-2, dated the 1% July, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No.38/GST-2, dated the 1% July, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.
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to lay on the Table the Fxcise and Taxation Department Notification
No.39/GST-2, dated the 1% July, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No.40/GST-2, dated the 1% July, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No.41/GST-2, dated the 1% July, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No.42/GST-2, dated the 6" July, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification

No.43/GST-2, dated the 6" July, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No.44/GST-2, dated the 26™ July, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Food, Civil Supplies and Consumer Affairs
Department Notification No. S.0.33/C.A. 35/2019/S. 102/2021, dated the
23 June, 2021, as required under section 105(2) of the Consumer
Protection Act, 2019.

to lay on the Table the Power Department Notification /Regulation No.
HERC/52/2020, dated the 18" September, 2020, as required under section
182 of the Electricity Act, 2003.

to lay on the Table the Power Department Notification /Regulation No.
HERC/10/2005/4th Amendment/2021, dated the 11" January, 2021, as
required under section 182 of the Electricity Act, 2003.

to lay on the Table the Power Department Notification /Regulation No.
HERC/10/2005/4" Amendment/2021 (No. 4672/HERC/Tariff), dated the
1% February, 2021, as required under section 182 of the Electricity Act,
2003.

to lay on the Table the Town & Country Planning Department
Notification No. Misc. 1026/2021/8828, dated the 5th April, 2021, as
required under section 24 (3) of the Haryana Development and Regulation
of Urban Areas Act, 1975.

to lay on the Table the Administrative Reforms Department Notification
No.05/52/2016-1AR, dated the 121 April, 2021, as required under Section
29(2) of the Right to Information Act, 2005.

to lay on the Table the Annual Report of the Haryana Human Rights
Commission, Chandigarh for the year 2019-2020, as required under
section 28 (2) of the Protection of Human Rights Act, 1993.

to lay on the Table the 42" Annual Report of Haryana Land Reclamation
and Development Corporation Limited for the year 2015-2016, as
required under section 619-A (3) (b) of the Companies Act, 1956.



VI. LEGISLATIVE BUSINESS.

(Bills to be introduced)

1. The Haryana Management of
- Civic Amenities and
Infrastructure Deficient
Municipal Area (Special
Provisions) Amendment Bill,
2021

2. Maharishi Balmiki Sanskrit
University, Kaithal
(Amendment) Bill, 2021

3. The Haryana Lokayukta
(Amendment) Bill, 2021

4, The Haryana Enterprises
Promotion (Second
Amendment) Bill, 2021

5. Pandit Lakhmi Chand State
University of Performing and
Visual Arts, Rohtak
(Amendment) Bill, 2021

6. The Right to Fair
Compensation and
Transparency in Land
Acquisition, Rehabilitation
and Resettlement (Haryana
Amendment) Bill, 2021

CHANDIGARH:
THE 19™ AUGUST, 2021.

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

to move for leave to introduce the Haryana
Management of  Civic Amenities  and
Infrastructure Deficient Municipal Area (Special
Provisions) Amendment Bill;

Also to introduce the Bill.

to move for leave to introduce Maharishi Balmiki
Sanskrit University, Kaithal (Amendment) Bill;
Also to introduce the Bill.

to move for leave to introduce the Haryana
Lokayukta (Amendment) Bill;

Also to introduce the Bill.

to move for leave to introduce the Haryana
Enterprises Promiotion (Second Amendment) Bill;
Also to introduce the Bill.

to move for leave to introduce Pandit Lakhmi
Chand State University of Performing and Visual
Arts, Rohtak (Amendment) Bill;

Also to introduce the Bill.

to move for leave to introduce the Right to Fair
Compensation and Transparency in Land
Acquisition, Rehabilitation and Resettlement
(Haryana Amendment) Bill;

Also to introduce the Bill.

RAJENDER KUMAR NANDAL,
SECRETARY.
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